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Prakash Shridhar Deorg

Lt as
e e L iR e i e ——— Petiti

Mr.G,R.Menghani
_____“g““;c__ﬂ‘_~umaﬁyu‘ e Advocaots for tho Peiition: rs
Versus

Union of India

Respondent

e gy g T T T st i e T ek il M e e ST S - ——

Mr.J.G.Sawant.
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idvocets for the Respondent(s)

CORAL
hn Hanthle Shri .
The hon.blu Shri Justice S.K,Qhaofl’ Vice—Chairman

1, «hether Renorters of locel papers may be allowed to see
the Judd&ment 7
2, To be refcrred 1o the Henoricr or not ? 'V“

9. whether their Lordships -ish to see the fair cony of
- the Judgsment ?

4, hether it nceds to be circulataed to other Bemches of
the Tribunal 7
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BEFORE THE CENTRAL ADMINISTRAT IVE TRIBUNAL
s Sl BOMBAY BENCH

0.A.698/92

Prakash Shridhar Deore,

Rly.Qtr.No,K-833,

Near Telegfaph Office,

Bhusaval Post, Jalgaon,

Dist .Maharashtra. .. Applicant

=Versus-—

Union of India

through

General Manager,

Central Railway,

Bombay V.T. — .. BRespondent

Coram: Hon'ble Shri Justice S.K,Dhaon,
Vice-Chajirman.

Hon'ble Ms:zUsha Savara, Member(A)

q}*,

Appearances?

1. Mr.G.R,Menghani
Advocate for the
Applicant.

2. Mr-J.G.SaWan‘t
Advocate ffor the
Re spondent.

ORAL JUDGMENT: Date:l~1-1993
{Per S.K,Dhaon, Vice-Chairman {

By a common order dt. 21-4-1992
o the SDEN(Co),Bhusaval transferred four persons,
T including the applicant. The applicant had been
transferred to Khandwa. He challenges his transfer

by means of this application.

2. A teply has been filed on behalf of
the respondent. Shri Sawant, learned counsel for
the respondents,stated in the Bar that the applicant

will be posted as a Gangman at Khandwa.

3. The.only ground urged in support of
this application is that the order of transfer
was passed by the officer concerned without
applying his own mind and at the behest of some
union. In the reply filed it is asserted that
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the applicant was retained at Bhusaval
for temporary period even though he was
originally earmarked for Khandwa. There
was some agitation against the posting of
the applicant at Bhusaval. The officer
concerned had held a conference with the
members of the union and thereafter he

took a decision.

4, Having considered +the matter,

we feel that it cannot be said that the order
of transfer as against the applicant was passed
without ény application of mind, We are also
informed that the ssid.order has been given
effect to insofar as the applicant has already
joined as Gangman at Khandwa. This is an
additional reason for not exeréising oﬁr

discretionary power.

5. : This application fails and it is

rejected without any order as to costs.
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Member(A) Vice-Chairman



